. CENTRAL ADMINISTRATIVE TRIBWVAL
CALCUITA BENCH
0A 440 of 1996,

( SEEESTED ) -
Date of Orders b6.8,96.

Present: Hon'ble Mr.Justice A.K,Chatterjee,Vice-Chairman,

’

Hon'ble Mr, M,.S.Mukherjee,Administrative Member,

SIBSANKAR CH,BISWAS
NS
UNION OF INDIA & ORS,

For the petitioner: R,C.Chekraborty,cocunsel.
Foy the respondentss

e n. b L R

hig 15 £iled as an unlisted wotion tosday.
Mz N.C,Chakraborty, 14, counsel ,eppeers for the petitioner,
None appears for the vespindaits,

2. The potitioner has cone vp with an ordex for
d'.quashing the impugned trausfsr 'cﬁ the petitioner ordered
on 18th July,1996 by Qarrison Engineer (Alrforce),Kalaikunda
Airfield vide Annexure A-l(a) at page 11 tO the petition, .
His submissiond is that his transfer is not due according
to the noxmal policy of the Dapartment,

‘3. On hearing Mr,Chekraborty, ld,counsal f£or the
petitionér, we disposs Of the petition at the admission
stage itself with the otder that the petitiocner shall
irmediately cerve copies of this spplication together with
all its enclosures on all the respondents, Respondents are
slso directsd to treat the entire petition as a representa-
tion agpinst the crder passed by the ruspondents vide
Annexape A l{a) to the potition. Respondent no,5 herein,
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The Commander Worke Engineer{a/F), shall sultably digpose
of thet representation end till swch disgposel of the said
representation, the operation of the Order passed vme

<
- Annaxure A,1(a) at page 11 to thie petition, AHuY’ X ik

imﬁ »

Plain aapms ¢f this Gr:dir be g;vm 0 the ld.counsel
for the pstitioner for immediate communicstion cf all t,he -
ctties concernoed, |

Be it noted that &urifag the oparation of the eaid
Order, the pramotion of the petitioner shall remain stayed,

(M, S Mukhe rg-ac') | | (AX.Chatter]ee)
Momber(d) Vice«Chairman,
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